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Office of Commissioner of Food and Safety,
5" Floor, DMS Office Building,
No.259, Anna Salai, DMS Campus
Teynampet, Chennai

3. Indian Council of Agricultural Research.
Dr. Rajendra Prasad Road,
Krishi Bhawan,
New Delhi,

4. Tamil Nadu Agricultural University,
Lawley Road,
Coimbatore,

5. Food Corporation of India,
Haddows Road,

Chennai, - Respondents.

COUNTER/ REPLY STATEMENT FILED BY THE RESPONDENT NO.8- ICAR

The above named Respondent No.8 hereby pray leave of this Hon’ble
Tribunal to file their counter/ reply as hereunder.

This, 8" Respondent denies the allegations, accusations, averments,

contentions and statements made by the Applicant in his application is to be put to
strict proof and each and every one of the same exce

pt_specifically admitted
hereinafter.
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result of their excessive, non-judicious and wrong ways of pesticide application
and handling by the applicators. Such situations do not arise if pesticides are
used in the fields as per the recommended practices.

- With reference to the contentions made in Application para 4, this Respondent

humbly submits that Nitrogen, phosphorus and potassium (N,P, K) fertilizers

are as important agricultural input for increasing soil fertility and enhancing

agricultural productivity. The applicant’s submission that N,P, K chemical

fertilizers are made up harmful substances is not supported by technical

findings data. There is no evidence to suggest that

chemical fertilizers enter the
vegetable and fruit crops and make the resultant fruits toxic. The possibility of

entire groundwater and air becoming poisonous or venomous due to use of

fertilizers and other chemicals is also remote as such chemicals get mineralized

and/ or metabolized to non-toxic degradation products/ metabolites. The fate of

pesticides in terms of toxicity, persistence & residue

on crop and soil,
environmental effect,

shelf life etc. are critically examined and evaluated by the

CIB & RC based on the data generated under different Indian agro-climatic

conditions. Information on the recommended usage of pesticides on the

specified crops, their dosages, number of application, waiting period,

precautionary measures to protect aquaculture and pollinators

etc are worked
out before registration of pesticides.




\R  laboratories for the possible
presence of pesticide residues. The samples of vegetables, fruits, spices, red
chilli powder, curry leaves, rice, wheat, pulses, fish/ marine meat and egg, tea
and milk were collected from the retail outlets, mother dairy and agricultural
produce marketing committee (APMC) markets, farm gate, organic outlets and
surface water samples from water resources such as ponds, reservoirs, lakes,
river etc. located at different parts of the country. During 2012-17, a total of
98,275 samples have been collected and analyzed for the presence of pesticide
residues and the residues were above MRL in only 2411 (2.5%) samples.

. With reference to the contentions made in Application para 6, this Respondent
humbly submits that on the basis of monitoring data generated under MPRNL
scheme, it can be inferred that if the farmers use pesticide as per the good
agricultural practices (GAP) and approval label claims, there will be no adverse

effect of pesticide residues on food, feed and environment.

. With reference to the contentions made in Application para 7, this Respondent

humbly submits that Instructions for safe disposal of used containers are

shall not be left
use. The packages shall be broken and buried away

provided on and in the pesticide packing. The used package
outside to prevent their re-

from habitation.  As per the Government guidelines, it is the duty of

manufacturers, formulators of insecticides and operators to dispose packages or

surplus materials and washing in a safe manner so as to prevent environmental
or water pollution.




11. With reference to the contentions made in Application para 11, this Respondent
humbly submits that As per the Insecticides Act, 1968 CIB & RC (Respondent

5) grants registration to pesticides whereas licenses are issued by the state
governments.

12. With reference to the contentions made in Application para 12, this Respondent

humbly submits that CIB & RC grants registration only, after evaluation of bio-

efficacy, chemistry, toxicology, packaging etc. data as per the required
guidelines.

13. With reference to the contentions made in Application para 13, this Respondent

humbly submits that Selling/ trading of banned pesticides is illegal and those
engaged in such activities are liable for legal action.

14. With reference to the contentions made in Application para 14, this Respondent
humbly submits that they have no comments to offer.
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COUNSEL FOR RESPONDENT No.8 RESPONDENT No.8
(Dr.S.R. SUNDARAM) K’“-:* AR/3, K, STNSH
» AR,

Krishi 8havan New Delhi-110001




Dr.S. R. SUNDARAM
COUNSEL FOR
RESPONDENT NO.3
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